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UPON hearing the counsel the Court made the following
ORDER

The ground breaking ceremony for the new complex of the High Court of

Judicature at Bombay has been concluded recently.

The process of redevelopment is being taken up on an ongoing basis by the
Chief Justice and the senior Judges of the High Court with the senior

functionaries of the State.

Mr R N Joshi, Registrar General of the High Court of Judicature at Bombay, has
indicated that some part of the PWD building had to be ropped up to ensure its

safety.

Some portions of the PWD and Annexe buildings adjacent to the High Court are
in urgent need of repair. The offices of the Advocate General and the

Government pleaders are situated in the PWD building.

During the course of the hearing, we have suggested that a meeting may be
held between the Chief Justice and the Senior Judges of the High Court in the
Administrative Committee and the Chief Secretary and other functionaries of the

State, including the Advocate General.

Whether the PWD building and Annexe building should be redeveloped, pending
the construction proposed for the High Court at Bandra Kurla is an aspect which
may be considered in the meetings between the Chief Justice and the State

Administration.

We also flag the aspect of making available some space for locating the
proposed Arbitration and Mediation Centre of the High Court at the Air India

building at Nariman Point. This aspect may be explored during the course of the
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meetings.

The Advocate General has assured that the time lines which have already been

prepared would be duly observed.

The Advocate General may provide an updated status report of the
developments which have taken place, including on the aspects which have

been flagged in this order.

List the proceedings on 24 October 2024.

(SANJAY KUMAR-I) (SAROJ KUMARI GAUR)
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